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Hon’ble Shri S.A4.T. Rizvi, Member (Admn)
Davi Dawal Sharma
fretd. T.G.T.
Ao D449, Main 100 Ft. Road,
Chhajjupur, Shahdara,
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(dpplicant in person)
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1. Govt. of N.C.T. Delhi
Through It"s Chief Secretary,
New Ssoeretariat of Oelhi Govt.
I.P. Estats, MNew Dalhi

2. Director of Education
Bloock-10, Govt. of N.C.T. Qelhi,
C0ld Secretariat, Delhi~110054

. Dv Director of Education,
Distt. North-East
Govb. of M.C.T. Dalhi,
B-Block, Yamuna ¥Yihar,
Delhi~110053
< <Respondents

Q. R.DE R _(ORAL)

ppplicant, who retired as a TGT from the GRE8S,
aesmapuri under the Government of N.C.T. of Delhi  on
31.7.2001 is aggrieved by the respondents not passing any
ardsr with regard to the period of his suspension despite
arders passed by this Tribunal on 2.1.2001 (#~1) in Us
Mo 1667 /2000 earlisr Tiled by him, and notwithstanding
the dropping of the disciplinary procesdings undsr  way

against him by the respondents themselves by their order

I$)

of 14.3.2001 (A~3). The applicant in ps=rson submits that

e has filed two legal notices dated 23.3.2001  and

26 .4.2001 followsad |y three repressntations datead
FL.2.2001, 11.10.2001 and 15.11.2001L. Thare has besn no
ai:fspmnge from ths respondents so far. The praver made is
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(2)

for a direction to the raspondsnts to treat him as  on
duty during the period of suspension in wview of the
aforesaid orders passed by the Tribunal and the final
orders  passed by  the disciplinary authority in  the
departmental procesdings.

. I hawve considered the submissions made by the
applicant in person and find that the ends of justicg
wWill be duly met in this case by disposing of the present
Os  at  this wery stage without issuing notices with &
direction to  the respondent-authority to consider the
aforesaid legal notices and the representations  and
decide the mathter in question expediticusly and in  any
evaent within & pericd of two months from the date of
recaipt of a copy of this order. I direct accordingly.

Z. The 0a is disposed of in ths aforestated terms.
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